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people in spite of the opposition com-
ing from the State Governments?

Shri Vidya Charan Shukla: Prohibi-
tion is not a fraud. This is one of
the principles enshrined in the direc-
tive principles of our Constitution.

Shri Hem Barua: On a point of
order. He agrees that it is one of the
principles enshrined in the Constitu-
tion. Then, why does he says that
the responsibility lies with the State
Government?

Mr. Speaker: It is between the
Centre and the State.

Shri Vidya Charan Shukla: As far
as the implementation is concerned, 1
have said it is the responsibility of
the State Government.
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Ghvl Swell: May 1 know whether
it is & fact that whatever be the merite
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of prohibition as a personal or a
national principle, it has proved a
complete failure because it has not
been implemented, but has also given
rise to many forms of social evil like
illegal distillation, corruption of the
moral fabric of society, smuggling, use
of poisonous ingredients in the distil-
lation of liquor, affecting the health
of the country etc. Now, if these are
the facts, 1 would like to know whe-
ther the Government proposes to
revise its proposal of introducing
complete prohibition in the country
by a particular target date?

Shri Vidya Charan Shukla: What
the hon. Member has said earlier, is u
matter of opinion. As for the latter
part of his question, 1 have already
said that the study team’s recommen-
dations arc under consideration.

Mr, Speaker: Next question.
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The Minister of Home Aftalrs (Bhrl

¥. B. Chavan): (a) to (d). The
Intelligence Bureau were, directed to
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make inquiries into the use of foreign
funds in the recent elections and for
other purposes. A report has recently
been received from 1.B. and is being
examined carefully. Government will
take some time to formulate their
conclusions on the report and to
decide whether any further inquiries
are¢ necessary.

Shri Indrajit Gupta: Sir, I rise to
a point of order. This question does
not relate to the use of funds for the
purposes of general elections. This
refers to the giving of money by
foreign governments in different forms
to social and cultural organisations
and individuals. (Interruption). In
any case, this is not the other ques-
tion referring specifically to the use
of PL 480 funds for general elections.
This is a much wider question. He
should reply to that.

Shri S. M. Banerjee: Sir, I raise s
point of order. What the hon. Minis-
ier has replied can he the reply to
Question No. 801. Kindly see that
question. There is a specific ques-
tion—Question Nc¢. 801—which relates
to CBI repor: on PL 480 funds, during
the general clections. 1 think he has
confused the reply. We can link up
both the questions, if you permit.

Mr, Speaker: Mr. Kanwar Lai Gupta
who has tabled the question will cer-
tainly raise it. Let us see.
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8hri ¥. B. Chavan: When we discus-
sed this matter in the House, this
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question was debated for one hour or
so, and at that time, I had indicated
that after studying the conclusions of
this enquiry report, this question will
have to be considered, Whether a
further enquiry by a commission will
be necessary. But before that, it
would be very difficult for me to
express an opinion.

Shri S. M, Banerjee: What about
the ClA activities? You have not
replied at all,

0 T Wi o drE e
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Shri ¥, B, Chavan: ! am entirely
al one with the hon. Member, because,
what, really speaking, we are aiming
at is that. And the purpose of rais-
ing the discussion and asking the
question was to clear the national life
from these dangers. But what steps
could be taken and all that—for that,
we must know, and we must be in a
position to ascertain exactly how it is
working, where it is working and
what measures will have to be
adopted. Before that proper study is
made, if you just go on bandying
about opinions, then it amounts to
spreading suspicion, and it is suspicion
ageinst ourselves, against the nation
itself. 1 think I was pleading for
certain time for a proper study of this
Teport, and after that study, I will
certainly come before this hon. House
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to indicate the conclusions and the
action to be taken thereafter.

Shri Krishna Kamar Chatterji: 1Is
the hon. Minister aware (a) that the
Bank of China was not allowed to
function by the Reserve Bank as it
was evident to the Reserve Bank
authorities that the bank was being
utilised by political parties for financ-
ing their election campaign and for
other party work, and (b), it so, is
the hon. Minister prepared io take
suitable steps to see that foreign
money is not made available to politi-
ca] parties through subterfuge?

Shzi Y. B. Chavan: I do not have
information about this.
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Mr., Speaker: Has the Ministar
followed the question?

Ske} X. B. Chavan: No, Sir.

Mr, Speaker: Please repeat only
the question.
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Shri ¥. B, Chavan: 1 would make
a request to hon. Members, If they
go on individually mentioning some
allegation or some facts which they
think they know and which are pub-
lished in some papers, etc,, that would
be unending. All these matters are

the subject-matter of the inquiry that
bas been taken up.
oft qy femit : iy Wt wwrw
AT & W AN N ww Q@
g7
Shel X. B, Chavan: It is not only a
question of use of foreign money in
the elections, but the general role of
foreign money in our political life.
That is also & Subject-matter of
inquiry. 1 do not kXnow whether this
particular matter raentioned by the
hon. Member is involved in that or
not. The only ansWer I can give s,
I bAve RO informatiyn, Whet 1 am
trying to convey to the House is that
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in these matters, instead of mention-
ing individual instances, we might
wait till the study is completed.

Shrl Y. B. Chavan: I have no infor-
mation.

Y sy fermd : ag 36 ¢ dar /Y
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Shri Chintaman! Panigrabi: May I
know whether Government has got
any complete list of the different
social, cultural, youth and other bodies
which are receiving money from
foreign sources and if so, what are
those organisation?

Shri ¥X. B. Chavan: Government
does not maintain & list of people who
receive money. We are discussing a
certain aspect of the question whether
any organisations are receiving any
foreign money in an unauthorised
way. That cannot be answered unless
we study the report.

Shri Indrajit Gupta: Sir, 1 am glad
to hear from the hon, Minister that
this inquiry is not going to be limited
to the question of the use of foreign
funds in the general elections but also
the general question of foreign
money coming into the various types
of organisations and individuals. Of
course, he has cast his net very wide.
I would like $0 know, in order to
make such an inquiry effective, what
procedure he proposes to follow in
the way of receiving specific com-
plaints or specific allegations, inviting
the public to give him information or
inviting Members of this House to
give him facts. How will this inquiry
proceed unless it has some evidence
and facts to go on? We are quite
willing to co-operate. We can give
him & lot of evidence.

Shri X, B, Cavan: 1 would like to
give some background of the inguiry
S Ahab was u-@.rhhn. Certain criti-

cisms wert levelled in the Press and
it was aired in this House and even
in the public outside, that foreign
money has played its role in our politi-
cal life, cultural life and social life,
This question became more parti-
cularly vocal after the general elec-
tions because there was a feeling that
foreign money was very liberally
spent in the last general elections. It
was because of that that this question
was raised. But the inquiry, really
speaking, was pot confined to the use
of money only in the general elec-
tions. Jt certainly had taken other
aspects also into consideration. How
far it bas gone, whether the net is
too wide, whether it has included
everything, I really do not know. The
study is not yet complete, 1 cannot
say whether we can start that type
of inquiry where we can invite alle-
gations and complaints from indivi-
dual Members etc. Possibly we may
reach that stage after the whole study
is completed. Certainly, I can share
with this august House the conclu-
sions that have been reached
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Shri Y. B. Chavan: They will not
be the conclusions of the Government,
but the conclusions that, really speak-"
ing, can reasonably be drawn from
the report. Then certainly we can
discuss it here and if the Parliament,
which is the supreme body, indicates
a certain line of action the Govemrn~
ment will be willing to undertake that
(Interruptions). It certainly did not
start on any charge-sheet or allega-
tion against anybody.

WMr. Spesker: The hon. Minister
need answer the guestion that is put
and not further arguments; otherwise
there will be no end to it.

Shri K. Narsyana Rao: Sir, 1 have
been associated with several scademie
institutions which have been receiv-
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ing foreign funds. 1 feel I have a
definite knowledge that at least they
are doing good work. In the light of
that, may I know whether the scope
of inquiry would be confined merely
to know what institutions have been
getting money from foreign sources
or would jt also go into the merits of
a particular case, in the sense whether
the fact of getting foreign money
really or in any way influences the
level of research or other academic
deveiopment that is taking place in
this country?

Shri ¥. B. Chavan: Sir, it is the
same aspect of the question which I
have already answered,

Shri Bal Raj Madhok: Sir, one
reason why foreign money has been
playing a part in India's political gnd
social life is that there are large
reserves of Indian money with some
foreign powers because we have been
making them payments in Indian
rupee. May I know whether this
accumulation of Indian money in the
hands of foreign embassies, foreign
powers or foreign countries will be
stopped and for that purpose will this
money payment in rupee for the goods
that we get be stopped? If that is
not stopped there can be no end to
this kind of things. May I know what
steps Government are taking to pre-
vent this kind of accumulation of
Indian money in foreign hands?

Shri Y. B. Chavan: Sir, again a
general guestion has been raised with
which certain economic policies and
other matters will have to be con-
sidered. For example, the question of
PL 480 funds is linked up with this.
1 just cannot get up and say that we
will stop that sort of thing. We will
have to go into the fact whether
foreign money, whether PL 480 funds,
were misused for political purposes.
We have to be certain about that
before we take a view. Unless we
are certain that it was misused, we
cannot take a view on this.

Shri J. B. Kripalani: Is it not a
fact that in our scriptures it is written

JURE 28, 1067

that all money is sacred and that even
& Brahmin can take money from a
pariah?
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Shri ¥. B. Chavan: Well, that is also
a matter for further scrutiny. I can-
not say that just now,
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Shri ¥. B. Chavan: I think I have
answered it.

Shri Sradbakar Supakar: May 1|
know at what level this inquiry is at
present being conducted and whether
having regard to the wide implications
of the existence of money received
from foreign countries Government
contemplate setting up either a parlia-
mentary or statutory committee to
look into the implications of this pro-
blem?

Shri Y. B. Chavan: No, Sir. It is
not intended at present to do anything
of that sort.

Shri B. N. Mukerjee: May I know it
the Home Minister is not considering
it advisable to have an inquiry,
different from the 1B method of in-
quiry, which has some perverse orien-
tation and which mmwd uu.y
create a tentstive a ere of aus-
picion which would not be warranted,
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and whether he would not prefer a
kind of investigation to waich Shri
Indrajit Gupta has referred, an inves-
tigation in which assistance could be
rendered to Government by ail kinds
of organisations and individuais at
this very present moment?

shri ¥. B, Chavan: I think this is a
point of view which will have to be
considered after the study is complcte,

It is certainly an important point oI
view.

Several hon. Members rose—

Mr. Speaker;: We have spent 20
minutes on this. Now may I go to
the next question? Even if 1 am to
call more members, 1 can at the most
call only two or three members; not
all who are standing up. Further, wu
have had a discussion on CIA tunds,
iforeign money in elections, etc. Of
course, if hon. Members want the rest
uf the 20 minutes also to be spent on
the same question, I have no objec-
tion.

Shri Umanath; The Asia Foundation
having found to be a conduit of CIA,
may of the organisations in our coun-
try have stopped taking funds from
it. May 1 know whether the Uni-
versity Grants Commission is still con-
tinuing to receive money from that or-
ganisation? The Home Minister was
saying that the matter is still under
consideration. 1 am putting a specitic
question. In the Rajasthan University
Senate the other day a resolution
moved by a Senate member to stop
taking Asia Foundation grants was
defeated, which means that the Senate
of the Rajasthan University has decid-
ed to continue to take money from
the Asia Foundation. 1 would like to
know from the Home Minister
whether this is a fact and, if so, what
action the Home Minister has taken
to stop the grants of the Asia Foun-
dation receiveg by the Rajasthan Um-
versity.

ghri ¥. B, Chavan: ] wi'l have to
st the facts first. Really speak-

get
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money that is being received is objec-
tionable money or regular moncy. Un~

less 1 know the facis I cannot say
anything.

Shri Umanath: It is CIA condwut
money.

Shri D. N. Tiwary: May 1 know
whether the inquiry which the Gov-
ernment 18 making will covey all or-
ganisations and individuals receiving
money from foreign countries, eitner
opetiy or secretly?

Shri ¥, B. Chavan: 1 am prepared
to make an appeal here and new taat
no institution, whether poluticay or
econumic, cun receive any foreign
money for this type of actinity.

Shri S. M. Banerjee: I would hike t0
know whether the attention of the
hon. Minisier has been drawn to «
news jlem in the Patriot dated tne
27th June under the caption "Take-
over of Student Organisations. Big
Business houses fill gap left by CIA".
The news item says:—

“Following the public disclosure
of its hnks with CIA-financca
foundations, the NCUSI"—

that 1s, the National Council of Uni-
versity Students of India, the Bharac
Yuvak Samaj which is actually the
youth wing of the Bharat Sewak
Sama), recetved Rs, 50,000 from big
busmess houses and organised a semi-
nar which was held in Pilani. It as
CIA money. Will he investigate inw
its affairs because it means that stu-
dent organisations arc being captured-
by big business houses helped by CIA
finance?

Shri ¥. B. Chavan: Unfortunately, 1
have missed that news item in the
Patriot. 1 will look into it,

shyi R. K. Sinha: 1 want to ask the
Minister about a question whien
transcends the other questions in the
House. Foreign money comes into this
country because of costly general efec.
tions ang artificially provoked agita-
tions on the eve of elections, Will tay
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Minister go into the question whether

general elections in India may be such
that poor people will be elected to
Assemblies and Parliament, whether
parties’ expenses will be curbed and
artificial agitations on the eve of elec-
tions may also be curbed so that
foreign money may not be able to
subvert Indian democracy?

Mr. Speaker: That does not arise
out of this,

Shri M. L. Sondhi: May I ask the
Minister whether in view of the fact
that there are such widespread feel-
ings in the country that some people
or the other are acting as foreign
agents, he will consider a proposal to
introduce legislation to permit the
registration of Indian nationals who
work as foreign agents?

Mr. Speaker: Next question.
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The Minisier of Neme Affnirs (Bhiri
Y. B. Chavan): (a) As far as we are
aware political parties are not re-

juired by law in the United Kingdom

expenditure,

(b) and (c). The Santhanam Com-
mittee had recommended that all
political parties should keep a pro-
per account of their receipts and ex-
penditure and should publish annual
audited statement of such accounts
giving details of all individual receipts
and that failure to do 80 should debur
a political party from recognition by
the Election Commission, the postal
authorities and banks, This recom-
mendation: is being examined in con-
sultation with the Eleetion Commis-
sion.

@t wrare vy Wl wreg
wdt sRE A g A A frow-
fot #t wgr aATT W< wrer feann
21 oy Y daf ¥ avrell o www
gt & 7 & wax avy ange W g
# a1 wgen § fe 9T & e ¥ oA
ot & far W dur e & feT X
dfafeen oifedl & ofcr s as
goT &, aw fir wfienx & gT o safier
) grrAifeee fear &, Wi g
wg W fagmr g aw e wfer &
a¥ 9T gw AN s O oW
onft § ax afy ¥ sfer felt ow
¥ aw g 9w g § et ¥
T ok 0w aff Yfr oy oy dfenry
¥ W & firafor gam ) @ B o
N dwd g vy S Tgew & g™
afafy R famfod? &t ap =X w
fren fiar & 7

Shri ¥. B. Chavan: I think, I have
answered that this recommendation
is under examination.
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